WP(C)[SH]72/2011

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

07-05-2013

Ms.O.Bang learned counsel appearing for the
petitioner submits at the Bar that the learned District Judge in compliance
with the direction of this Court had disposed of the connected appeal i.e.
RFA No.1(T) 20120on 6-5-2013. Learned Advocate General, Meghalaya
also submits that the said appeal had already been disposed of by the
learned District Judge.

Accordingly, this writ petition is closed.

JUDGE



CH.A.[SH]6/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

07-05-2013

The Office note dated 16-4-2013 indicates that LCR
received. Appellant is directed to prepare the paperbook. The
respondent is also directed to furnish the list of documents which
are to be included in the preparation of the paperbook to the
learned counsel for the appellant. An endeavour shall be made to

prepare the paperbook within five weeks.

List this case on 20-6-2013.

JUDGE



WP(C)[SH]44/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

07-05-2013

On perusal of the records it appears that on the prayer of
the learned counsel appearing for respondent No. 2 and 3, on several
occasions, time had been granted for filing of the affidavit-in-opposition.
But till date, the respondent No. 2 and 3 have not yet filed their affidavit-
in-opposition. In such circumstances, further three weeks time is granted
as a last chance for the respondent No. 2 and 3 to file their affidavit-in-

opposition.

List this case again on 28-5-2013.

JUDGE



WP(C)[SH]67/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

07-05-2013
Learned counsel appearing for respondent No. 4
submits at the Bar that the affidavit-in-opposition on behalf of

respondent No.4 is filing within three days.

Respondent No. 2 and 3 had already filed their

affidavit-in-opposition.

Accordingly, list this case on 21/5/2013.

JUDGE



WP(C)[SH]325/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

07-05-2013
The respondent No. 1, 2 and 3 had filed affidavit-in-
opposition. The learned counsel for the petitioner prays for three

weeks time for filing rejoinder affidavit.

List this case again on 28-5-2013.

JUDGE



WP(C)[SH]358/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

07-05-2013

Mrs.N.G.Shylla learned State counsel prays for two
weeks time for filing affidavit-in-opposition on behalf of the State
respondent. It appears from record that on earlier occasions also,
learned State counsel prayed for time for filing the affidavit-in-
opposition on behalf of the respondents. In such circumstances,
even if learned State counsel prays for further two weeks time for
filing of the affidavit-in-opposition on behalf of the State
respondent, this Court in order to avoid repeated prayer for time
for filing affidavit-in-opposition on behalf of respondents, another
five weeks time is granted as a last chance for filing the affidavit-

in-opposition on behalf of the state respondents.

List this case on 11/6/2013.

JUDGE



MC[WP(O)][SH]55/2013
In WP(C)No.[SH] 180/2006

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

07-05-2013
On earlier occasions also i.e. 19-3-2013 and 12-4-2013
none appears for the applicant without showing any cause. Today

also when the case was called up, none appears for the applicant.

Accordingly, this application is dismissed in

default.

JUDGE



WP(C)[SH]19/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

07-05-2013

As agreed and prayed for by the parties, list this case again
tomorrow (8-5-2013).

JUDGE



WP(C)[SH]76/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

07-05-2013

As prayed for by Mr. S.C.Shyam, learned CGC, three
weeks time is granted for filing affidavit-in-opposition on behalf of

the respondent.

The Registry is directed to show the name of
Mr.S.C.Shyam learned CGC for the respondent and to strike off
the name of Mrs. T.Yangi from the causelist as learned counsel for

the respondent.

JUDGE



WP(C)[SH]77/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

07-05-2013

As prayed for by Mr. S.C.Shyam, learned CGC, three
weeks time is granted for filing affidavit-in-opposition on behalf of

the respondent.

The Registry 1is directed to show the name of
Mr.S.C.Shyam learned CGC for the respondent and to strike off
the name of Mrs. T.Yangi from the causelist as learned counsel for

the respondent.

JUDGE



Test Case (SH) No.1/2011

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

07-05-2013

Heard Mrs. PDB Baruah, learned counsel for the petitioner.

The parties filed an application dated 2-5-2013 signed by
both the parties, the matter in dispute between the parties had been settled
amicably outside the Court.

Mrs. PDB Baruah, learned counsel appearing for the
petitioner submits at the Bar that the title suit between the parties before
the learned Trial Court i.e.,. TS No0.233(T) of 2012 of the Assistant
Deputy Commissioner, Shillong had been settled amicably. She further
contended that the said title suit had been disposed of by preparing a
compromise decree, wherein the terms and conditions of the settlement
between the parties had clearly been stated. However, a copy of the said
Judgement and Decree passed by the Trial Court is not available before
this Court. In this case, there is no reasons for not believing that the said
case before the Trial Court had been disposed of by preparing the Decree
of the terms and conditions in as much as both the parties had filed the
present application dated 2-5-2013 signed by the parties that the matter in
dispute between the parties had been settled amicably.

In the above face backdrops, this Test Case No.1/2011 is
disposed of as the matter in dispute between the parties had been settled

amicably.

JUDGE



MC(Intest)(SH) No0.263/2011 in
Test Case (SH) No.1/2011

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

07-05-2013

In view of the order passed today in Test Case No. 1/2011,

this Misc. Case also stands disposed of.

JUDGE



CR(P)(SH)N0.30/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

07-05-2013

In view of the order passed today in Test Case No. 1/2011,

this revision petition also stands disposed of.

JUDGE



CRP[SH] 30/2011

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

07-05-2013

It appears from record that Mr.B.N.Joshi learned counsel
for the petitioner has been appointed as Judicial Officer. Accordingly, the
Registry is directed to inform the petitioner to make alternative

arrangement.

List this case again on 28-5-2013.

JUDGE



WP(C)[SH] No.274/2011

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

07-05-2013
As prayed for by the learned counsel for the petitioner,
further three weeks time is granted to the petitioner to file rejoinder

affidavit.

List this case on 28/5/2013.

JUDGE



WP(C)No.(SH)65/2011
BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

07.05.2013

As agreed by both the parties, list this case again on
09.05.2013.

JUDGE

Liam



